FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
SUMUKHA AUTOMATION PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor SUMUKHA AUTOMATION PRIVATE
LIMITED
2. | Date of incorporation of corporate debtor | 30" March, 2013
3. | Authority under which corporate debtor is | ROC- Bangalore
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U29253KA2013PTC068346
Identification No. of corporate debtor
5. | Address of the registered office and | Unit No. 802, 8th Floor, Brigade Rubix, No. 20,
principal office (if any) of corporate debtor | Watch Factory Road, Phase-1, Yeshwanathpur,
Bengaluru, Jalahalli  Bangalore = North,
Bangalore, Karnataka - 560022
6. | Insolvency commencement date in respect | 7% October, 2026
of corporate debtor (Order served by Registry, NCLT (Bengaluru
Bench) through email on 7th October, 2026)
NCLT C.P. (IB) No.137/BB/2025-Order dated
17/09/2026
7. | Estimated date of closure of insolvency | 5% April 2027
resolution process
8. | Name and registration number of the | Name IRP: Mrs. Prafulla Gurulingayya
insolvency professional acting as interim | Melinamani
resolution professional
IBBI Reg No: IBBI/IPA-001/1P-P-02680/2022-
2023/14089
9. | Address and e-mail of the interim | Address: Sy. No. 5206/8, Opp. APMC
resolution professional, as registered with | Mangal Karyalaya, Jamkhandi,
the Board Karnataka — 587301, India.
Email id: caprafullagm@gmail.com
10. | Address and e-mail to be used for | Address: Sy. No. 5206/8, Opp. APMC
correspondence with the interim resolution | Mangal Karyalaya, Jamkhandi,
professional Karnataka — 587301, India.
Email 1d: sumukha.cirp@gmail.com
11. | Last date for submission of claims 21 October 2026
12. | Classes of creditors, if any, under clause (b) | Not Applicable
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and Web link: https://ibbi.gov.in/home/downloads

(b) Details of authorized
representatives

are available at:



mailto:caprafullagm@gmail.com
https://ibbi.gov.in/home/downloads

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the SUMUKHA
AUTOMATION PRIVATE LIMITED on 7" October, 2026

The creditors of SUMUKHA AUTOMATION PRIVATE LIMITED, are hereby called upon to
submit their claims with proof on or before 21% October, 2026 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional

Prafulla Gurulingayya Melinamani

INTERIM RESOLUTION PROFESSIONAL
Sumukha Automation Private Limited

Regn.No: IBBI/IPA-001/1P-P02680/20222023/14089
AFA Valid upto 30/06/2027

Date: 08/10/2026
Place: Jamkhandi
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PUBLIC NOTICE

(LOSS OF DOCUMENT)

Public is hereby notified that my client
Mr. Sankey Prasad who is the owner of the
property mentioned in the Schedule below has
misplaced/lost the following original
documents 1. First page of Original Sale Deed
No.1177/1988-89 dated 19/07/1988
executed by K U Shetty in favor of
Mrs. Achamma Zachariah, 2. Original Will
Deed Document No. 123/1995-96 dated
29/06/1995 executed by Mrs. Achamma
Zachariah for site No. 1140, 3. Possession
Certificate dated 13/09/1974 Doc No.
24711974-75, 4. Power of Attorney dated
10/09/2022 executed by Sheila Sarah
Johnson in favor of Mr. Thomas Zachariah &
Mrs. Annie Mampilly and 5. General Power of
Attorney dated 21.03.2003 executed by
Sheila Sarah Johnson in favor of Mr. Thomas
Zachariah & Mrs. Annie Mampilly. In this
regard my client has filed online complaint with
the department of Police vide Lost Report
No.2469936/2026 dated 07-10-2026.
Founders of the said above original documents,
kindly contact the undersigned WITHIN 07
(SEVEN) DAYS from the date of this notice.

Site No.1140, old PID no.74-1-1140, New PID
n0.088-W0001-13, H.A.L. Il STAGE Extension,
in Bruhat Bangalore Mahanagara Palike ward
no.74, Bangalore admeasuring East-West:
27.45 Mtrs., and North-South: 18.30 Mts.,
totally measuring 502.335 Mtrs.; along with
building consisting of ground and first floors
with a Built up area 4464.6 Sq. ft., bounded on
the East by: Road, West by: Site No.1137;
North by: Site no.1141 & South by: Site
No.1139.
CHANDAR KVITTAL
Advocate
#130, 8th Main Road, AG S Layout, Arehalli,
Bengaluru - 560061 Contact :7259495959
Place: Bengaluru ~ Date: 08-10-2026

IN THE COURT OF THE XXX ADDL. CITY CIVIL AND
SESSIONS JUDGE AT BANGALORE (CCH-31)
0.S. No. 8143/2023
BETWEEN : Smt. Netravathi B.J. W/o Yogesh H.S. Aged|
about 30 years, R/at No. 218/A, 2nd Main Road, Near|
Musanje Old Age Home, Jnanajyothi Nagar, Bangalore!
University, Bengaluru -560056 ..PLAINTIFF
[AND : Sri. Muralikrishnaand Others  ...DEFENDANTS

SUMMONS TO PROPOSED DEFENDANT 14 & 15 ON
IA -8 BY WAY OF UNDER ORDER V RULE 20 OF

THE CODE OF CIVIL PROCEDURE
To, 1. Sri. Suresh.C.R. S/o C.Rangappa, Aged about 61
years, R/at No.4, 12th Main Road, Near Srinagar Bus Stop,

560050,

...Proposed Defendant No.14
2. Smt. Jayalakshmi. N W/o Suresh C.R Aged about 44
years R/at No.4, 12th Main Road, Near Srinagar Bus Stop,

560050

..Proposed DefendantNo.15

WHEREAS, the above named plaintiff has filed the above
suit for relief partition and separate possession of the joint
family property. You are hereby directed to appear before
the Hon'ble Court in person or through an Advocate duly
instructed, on 28-10-26 at 11.00 A.M, in the above suit,
failing which the said suit will be heard and determined
ex-parte.

SCHEDULE-A PROPERTY

All that piece and parcel of property bearing site No.408
formed by Vishwabharathi Housing Building Co-operative
Society Ltd., in the 5th phase of Vshwabharathl Housing
Complex Layout, i lli

CCH-16 NEXT HEARING DATE: 25.11.2026
IN THE COURT OF XVII ADDL
CITY CIVIL & SESSIONS JUDGE AT BANGALORE
P & SC NO. 517/2026

Petitioner Vis Respondent
S ESWARA PRASAD NIL
S/o Late S. Sanjeeva Chetty,

Aged about 62 years,

Residing at Nod, CIL ‘B’ Block, Sanjaynagar,
Bangalore North, Bengaluru, Karnataka-560094
PUBLIC NOTICE

Whereas the above named has made petition to
this court under Section 278 read with Section
232 Of the Indian Succession Act, 1925 for the
grant of Letters of Administration in favour of the
Petitioner, in respect of schedule mentioned below.
The below mentioned schedule has been held by
Late Sri. Subramanyam S,, the brother of Petitioner

IN THE COURT OF THE XI ADDL. CITY CIVIL
COURT, AT BANGALURU (CCH-08)
0.S No. 9043/2024
Between : Sri. DilipKumar. R S/o Mr. Prasad, Aged|
about 32 years, R/at : Avalapalli, Hudco, Bagalur,
Road, Hosur, Tamil Nadu635109  ...Plaintiff
And:H M Malathesh & Another  ...Defendants
SUMMONS TO THE DEFENDANT No.2
BY WAY OF PAPER PUBLICATION
DEFENDANT NO.2 Sri. NAGARAJ, S/o Hanu
manna, Aged about 42 years, R/at : 578, Dodda
kapura Main Road, -

9

560 062.

WHEREAS, the plaintiff has filed the above suit|
against the Defendants for the relief of the partition
and ion in the suit schedul

s before the Hon'ble Court of City Civil and

herein who expired on 26.08.2026. |
parties are hereby called upon to appear before
this court in person or by pleader duly il |

Judge at (CCH-08) and the
said case is stands posted to 4/11/2026 at 11 A.M.

on 2511.2026 at 11 a.m.

Inform to show cause against the petitioner
failing wherein the appearance will be heard and
declared as Ex- parte.

SCHEDULE
All that piece and parcel of property bearing Site
No. GH-435, Sy. No. 21/1, situated at Geddalahalli

for your app You are being the Defendant
No.2 in the above case, is hereby called upon to|
appear on that day before the Hon'ble Court, either|
personally or through an Advocate. Otherwise, the!
case will be decided Ex-Parte.
SCHEDULE

All that piece and parcel of the House bearing Site
No.42,A No.59, House List No. 156/40/3,

Vlllage,.Arkavathl Layout, Block No.17,

Village, Kengri Hobli, Bangalore south Taluk pr ly
lcoming under BBMP limits Ward No. 160, and bearing new
BBMP Khatha No 4734/4696/408/4624 and new PID
No.160-W0740-29 measuring East to west : 30 feet, and
south : 53 feet, in all measuring 1590 Sq. feet and bounded
onthe : East by : Site No. 409, West by : Site No. 407,
Northby :Road, Southby:RF.D
SCHEDULE-B PROPERTY

All that piece and parcel of the portion of the property bearing
site No.408 formed by Vishwabharathi Housing Building Co-
operative Society Ltd., in the 5th phase of Vishwabharathi
Housing Complex Layout, Sachidanandanagar, Halage!
vadeyarahalli Village, Kengri Hobli, Bangalore south Taluk
presently coming under BBMP limits Ward No.160, and
bearing new BBMP Khatha No. 4734/ and

1200 metres East to West and 9.00

metres North to South, totally measuring 108

square metres, together with all rights, easements

and appurtenances attached thereto, and
bounded as follows:

East by: 9.00 metre Road

West by: Site No. GH-404

North by: Site No, GH-434

South by: Site No. GH-436

Given under my hand & seal of the court, this 5th

day of October 2026

new PID No. 160-W0740-29 specified in Schedule-A to the|
ing Eastto west : 05 feet and North to south: 53

plaint

feet in all measuring 265 Square Feet and bounded on
the:East by : Site No.409, West by : Remaining portion of |
Site No. 408, North by :Road, Southby:R.F.D.
Given under my hand and seal of this Court, the 26th day
of September 2026.
By Order of the Court
Sd/- Senior Sheristedar’
City Civil Court, Bengaluru
[ADVOCATE FOR PLAINTIFF : S.Nagaraja Advocate,
No.47 &47/1, 1st Floor, 6th Cross, Opp. SSLC Board,

560003

By Order of the Court,

Address for Service: 103, SD/-
Main Road, Senior Sheristedar,
Ashwathnagar, City Civil Court,
Bengaluru-560094 Bangalore

V.P. Katha No.728/3, measuring East to West 75 t.,
and North to South 40 ft., Totally measuring 3000 Sq.
ft., Situated at Hulimavu Village, Begur Hobli,
Bengaluru South Taluk, Bengaluru and bounded on:
Eastby:Road, Westby:[..T.College,
Northby: SiteNo.41, South by : Site No.43.
Given under my hand and seal of this Court on
this 7th day of October 2026.
By Order of the Court|
Sd/- Senior Sheristedar|
City Civil Court, Bengaluru
Advocate For Plaintiff

Ad: "

S. Jayap y 3
No.314, 1st Floor, Prabath Complex, K.G. Road,
Bengaluru-560009. Mob : 9035289947.

Email: jayaprakashadv@gmail.com.

I, RANI .L, W/o Guna .V, age 35 years,
R/at Kaveripura, Chinnakurali Hobli,
Panadavapura Taluk, Bannangadi,
Mandya, Karnataka-571812, today at
Bengaluru do hereby declare that my
correct name is RANI .L, but in my
son's birth certificate issued by BBMP,
mother name is wrongly mentioned as
ANJALI .L, instead of correct name
RANI .L, vide affidavit dated 7th Oct.
2026, sworn before Advocate and
Notary PRAKASHA .C at Bangalore.

, ABI JOY (Old Name) D/o E
Kamala Murugan, R/at23/2,2nd
Cross, Banaswadi, Banaswadi
Main Road, Delhi Narayanappa
layout, Bengaluru - 560033,
have changed my name as K
ABIJOY (New name) for all
purpose, vide Affidavit dated
01.10.2026, sworn before notary
Uday Kumar.K, Bengaluru.

, BOAZGAMALIEL (Old Name)
S/o E Kamala Murugan, R/at 23/2,
2nd Cross, Banaswadi, Banaswadi
Main Road, Delhi Narayanappa
layout, Bengaluru - 560033, have
changed my name as K BOAZ
GAMALIEL (New name) for all
purpose, vide Affidavit dated
01.10.2026, sworn before notary
Uday Kumar.K, Bengaluru.

[ AFFIDAVIT | CHANGE OF NAME | CHANGE OF NAME § CHANGE OF NAME
|

I, VIJAYA JAYAVELU (Old
Name) W/o Jayavelu, R/at
No0.209, 1st Cross, Sathya
Nagar, Maruthiseva Nagar,
Bengaluru - 560033, have
changed my name as VIJAYA
(New name) for all purpose,
videAffidavitdated 06.10.2026,
sworn before notary Uday
Kumar.K, Bengaluru.

IN THE COURT OF THE PRIL. SENIOR CIVIL
JUDGE AND JMFG AT ANEKAL

0.S. No. 300/2022
Plaintiff: Smt. Jayamma & Ors
V/s
Defendants : Smt. Muniyamma & Ors
SUMMONS TO DEFENDANT No. 7
7. Sri. P. Murugesan, S/o Sri. P. Pannan, aged
about 39 years, R/at. No. 19/93, Chikkthogur
Gate, Electronic city post, Begur Hobli, Bangalore
South Taluk, Bangalore (U) Dist. - 560100.
WHEREAS, the Plaintiffs above named has filed
the suit, against you and others, seeking for the
relief of partition and separate possession, and
for such other reliefs in respect of (1) Sy. No. 6/1,
measuring to an extent of 2 acres 38 guntas, (2)
Sy. No. 56/3, measuring to an extent of 1 acres
06 guntas, situated at Thirumagondanahalli
village, Attibele Hobli, Anekal Taluk, (3) Sy. No.
130/3, measuring to an extent of 0-39 ¥2 guntas,
(4) Sy. No. 123/2, measuring to an extent of 0-37
guntas, (5) Sy. No. 132/1, measuring to an extent
of 0-12 guntas, situated at Neralur village,
Attibele Hobli, Anekal Taluk. You are hereby
called upon to appear before this Hon'ble court
on 30.11.2026 at 11.00 AM either in person or

Delivery Mode: Paper Publication

IN THE SUPREME COURT OF INDIA
EXTRA-ORDINARY APPELLATE JURISDICTION
SPECIAL LEAVE PETITION (CIVIL) No. 2230 OF 2025
WITH PRAYER FOR INTERIM RELIEF

ASHWIN SANJAY JACOB

...Petitioner(s)

VERSUS

SRIDHAR KALIDAS AND ANOTHER
To, 1. SRIDHAR KALIDAS S/0 KV KALIDAS,
AT NO.2, RC COMPLEX, SHIVAGANGE MUTT,

...Respondent(s)
PID: 202621/2026 FOR R[1] IN
SLP(C) N0.2230/2025 (SEC IV-A)
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PUBLIC NOTICE

This is to inform the general public that my client intends to enter into
development agreement with respect to the immovable property more fully
described in the Schedule hereunder (“Schedule Property”) with its owner,
M/s. Soven Buildtech-LLP, a limited liability partnership firm (hereinafter
referred to as “Owner”). The Owner has represented that it is the absolute owner
of the Schedule Property and that the same is free from all encumbrances,
mortgages, charges, liens, claims, litigations, acquisitions, attachments, and any
other third-party rights or interests whatsoever. The Owner has further
represented that it has not entered into any Agreement, Memorandum of
Understanding (MOU), deed, arrangement, commitment, or any other instrument
relating to the transfer, alienation, or creation of any right, title, or interest in
respect of the Schedule Property. Any person(s) having any claim, objection,
right, title, interest, demand, or concern whatsoever in respect of the Schedule
Property or any part thereof, whether by way of sale, agreement to sell, gift,
conveyance, acquisition, partition, exchange, mortgage, charge, lien, pledge,
lease, tenancy, easement, inheritance, succession, trust, attachment, court order,
decree, or otherwise, shall lodge such claim(s), objection(s), or demand(s) in
writing with the undersigned, together with supporting documentary evidence,
within Fifteen (15) days from the date of publication of this Notice. Failing receipt
of any such claim, objection, or demand within the aforesaid period, my client
shall proceed with the proposed transaction in respect of the Schedule Property,
relying upon the representations of the Owner, and any claim(s), objection(s),
or demand(s) received thereafter shall be deemed to have been waived and/or
abandoned for the purpose of the proposed transaction.
SCHEDULE

All that piece and parcel of the residentially converted immovable property bearing
E-Khatha No.1440962068, Khata No. 2737131, Survey No. 2692/89/1/89/2
(old Survey No. 89/2A), (earlier bearing E-Khatha Nos.8728437468
and 1440962068, Property No. 2693/89/1 and 2692/89/2A, (duly converted vide
Official Memoranda No. ALN(KRPH)SR/41/14-15 dated 09-02-2015 and
No. ALN(KRPH)SR/40/14-15 dated 09-02-2015 issued by the Deputy
Commissioner, Bengaluru District, Bengaluru), situated at Rachenahalli Village,
Krishnarajapura Hobli, Bengaluru South Taluk, Bengaluru Urban District
totally measuring 1,45,926 square feet or 13,557.0 square metres and is bounded
on the:

East by Land bearing Survey No. 89/4;

West by Private Property;

North by 40 feet wide BDA Road; and

South by Land bearing Survey No. 89/5B and 89/2B.

Vinay K. S., Advocate,

Vinay Kademane & Associates

307, 3rd Floor, Prestige Centre Point,
No.7/49, Edward Road, Bengaluru-560001
Ph.: 080 49763233/22863885

Email : vinay@vinaykademane.in

Place : Bengaluru
Date :08-10-2026

PUBLIC NOTICE

This is to bring to the notice of the general public that the original documents pertaining
to the properties described hereunder are reported to have been lost, stolen, or
misplaced. Despite diligent efforts by the owners, and having lodged a Police Report
bearing Lost Report No. 2471361/2026, dated 08.10.2026, the said documents remain
untraceable:

1. Sale Deed dated 23 October 1967, registered as Document No. 3485/1967-68 in
Book I, Volume 62, Pages 162 to 163, in the office of the Sub-Registrar, Bangalore
South, executed by Revanna Siddappa, son of Revanna, in favor of
Kenchahanumaiah, son of Hanumaiah, in respect of Survey No. 54/3, situated at
Chinnakurchi Village, Kengeri Hobli, Bangalore South Taluk.

2. Partition Deed dated 15 November 2000, registered as Document No.
BNG(U)KNGR/8646/2001-02 in Book |, in the office of the Sub-Registrar, Kengeri,
executed among D. Sanjeevaiah, D. Ramaiah, D. Hanumaiah, D. Ramalingaiah,
and D. Sanjeeva alias Doddaiah, all children of Dasappa, in respect of certain
immovable properties including Survey No. 53/, situated at Chinnakurchi Village,
Kengeri Hobli, Bangalore South Taluk.

3. Sale Deed dated 1 April 1940, registered as Document No. 3247/1939-40 in
Book I, Volume No. 504, Pages 145 to 148, in the office of the Sub-Registrar,
Bangalore Taluk, executed by Gurva, son of Muddu, in favor of K. Subbarao, in
respect of Survey No. 54/7, Survey No. 54/11, and Survey No. 54/13, situated at
Chinnakurchi Village, Kengeri Hobli, Bangalore South Taluk.

4. Sale Deed dated 13 January 1941, registered as Document No. 2179/1940-41
in Book I, Volume No. 535, Page 201, in the office of the Sub-Registrar,
Bangalore, executed by K. Subbarao in favor of Venkatappa, in respect of
Survey No. 54/7, Survey No. 54/11, and Survey No. 54/13, situated at
Chinnakurchi Village, Kengeri Hobli, Bangalore South Taluk.

Any person who has found these documents or is in possession of the same is
kindly requested to return them to the address mentioned below immediately.
Finders will be suitably rewarded.

Any person having any claim, right, title, interest, or objection in respect of the
schedule properties or holding the aforesaid original documents is hereby
requested to notify the undersigned in writing along with supporting evidence
within seven (7) days from the date of publication of this notice, failing which it
will be presumed that no such claims exist, and any intended transaction will
proceed accordingly.

Sd/-

CHANDRA PAL SINGH
Advocate,

LEGALEASE AVOCATES
No.201,President Chambers,

No. 8, Richmond Road,
Bangalore-560 025.

Email : legaleaseadv@gmail.com
Mob : 9739282572 .

Place : Bengaluru
Dated : 08.10.2026

CHAMRAJPETE, BENGALURU - 560 018,

DISTRICT- BANGALORE, KARNATAKA.

WHEREAS the Petition for Special Leave to Appeal with prayer for interim relief along with
application for EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT, above mentioned
(copy enclosed) filed in the Registry by Mr. HARISHA S.R., Advocate on behalf of the Petitioner(s) above
named was listed for hearing before this Court on 20th January, 2025, when the Court was pleased to
pass the following order:-

"1) Application for exemption from filing certified copy of the impugned judgment is
allowed.

2) Delaycondoned.

3) Issue notice, returnable in six weeks."

AND WHEREAS, the matter above-mentioned was listed before Hon'ble Court (In Chambers)
on 31stJuly, 2026, When the following order was passed:-

"IA No. 210319/2026 has been filed for taking out substituted mode of service for
service upon Respondent No.1

The Registry shall provide the approved notice to be published in two daily newspapers
widely circulated in the area where Respondent No.1 resides, one in vernacular language
and one in English language.

Necessary steps be taken within two weeks.

The petitioner shall file proof of service upon Respondent No.1 through publication in
the newspaper within four weeks.

Postthe matter in the Court after four weeks."

NOW, THEREFORE, TAKE NOTICE that the above petition with prayer for interim relief will be posted
for hearing before this Court in due course and you may enter appearance before this Court either in
person or through an advocate on record of this Court duly appointed by you in that behalf within 30
days from the date of service of notice. You may thereafter show cause to the Court on the day that may
subsequently be specified as to why Special Leave Petition and interim relief as prayed be not granted
and the resultant appeal be not allowed.

Take Further Notice that the prayer for interim relief after notice will also be listed before the Courtin
due course.

You may file your affidavit in opposition to the petition as provided under Rule 14(1) of Order XXI,
S.C.R. 2013 within 30 days from the date of receipt of notice or not later than 2 weeks before the date
appointed for hearing, whichever be earlier, but shall do so only by setting out the grounds in opposition

through Advocate. If you fail so to appear on the
said date the suit will be decided on merits
thereby placing you exparte.
Given under my hand and seal of the court on
08th day of the October 2026 atAnekal.
By Order of the Court,
Chief Ministerial Officer,
Senior Civil Judge & JMFC Court, Anekal.
Advocate for Plaintiff :
Y. SATISH CHANDRA, Advocate
#12, STB Complex, 'C' Block, Near Court,
Attibele Road, Anekal Town,
Bangalore - 562106. Mob : 9844336644
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IN COURT OF HON'BLE 7th ADDL. SENIOR
CIVIL JUDGE AT BANGALORE, RURAL DIST.
AT BANGALORE.

MIS. NO : 63/2022
0.S.NO : 497/2015

PETITIONER : Smt. Renukamma Vis
RESPONDENTS : Sri. K. Jayaraman and others.
The Respondents/ Defendants No.1t0 26 :-
1. K.JAYARAMAN. S/O Late N. Krishnan. Aged
about 50 years R/O 13th Cross, Manjunath nagar.
Kaklkere Village, Horamavu Post. K.R.Pur Hobali.
Bangalore East Taluk, Bangalore -43
2. SMT. N. JAYALAKSHMI. W/O K.Natarajan.
Aged about 36 years R/O. # No.16, 13th Cross,
Manjunath nagar. Kaklkere Village, Horamavu
Post, K.R.Pur Hobali. Bangalore East Taluk,
Bangalore-43. 3. SRI. G.SELVAKUMAR S/O
Gunasekaran Aged about 40 years. R/O. #
No.20.21, 13th Cross, Manjunath nagar. Kaklkere
Village, Horamavu Post, K.R.Pur Hobali.
Bangalore East Taluk, Bangalore-43
4. SRI. S.SELVAM. S/O K.Subramani. Aged about
44 years. R/O. # No.25, 13th Cross, Manjunath
nagar. Kaklkere Village, Horamavu Post, K.R.Pur
Hobali.Bangalore East Taluk, Bangalore-43.
5. SMT. KOYAL SELVAM. W/o S.Selvam Aged
about 36 years. R/O. # No.25, 13th Cross,
Manjunath nagar. Kaklkere Village, Horamavu
Post K.R.Pur Hobali.Bangalore East Taluk,
lore-43. 6. SRI. D. MURALI. S/O P.V.

to the questions of law or grounds set out in the SLPs and may produce such pleadings and d nts
filed before the Court/Tribunal against whose order the SLP is filed and shall also set out the grounds for
not granting interim order or for vacating interim order if already granted.
TAKE FURTHER NOTICE that if you fail to enter appearance as aforesaid, no further notice shall be given
o you even after the grant of special leave for hearing of the resultant appeal and the matter above
mentioned shall be disposed of in your absence.
Dated: 10th August, 2026
Copyto:-

*1 Mr. Harisha S.R. (adv.)

2 Mr. Umang Shankar (adv.)

*Counsel for Petitioner is required to file Affidavit along with proof of paper publication before the
next date of hearing.

ASSISTANT REGISTRAR

ASSISTANT REGISTRAR
Important Notice
LEGAL AID
(1) Legal Services of an advocate is provided by the Supreme Court Legal Services Committee and the

Supreme Court Middle Income Group Legal Aid Society to eligible litigants.
For further information, please contact the Secretary, Supreme Court Legal Services Committee or
the Member Secretary, Supreme Court Middle Income Group Legal Aid Society, 107-108, Lawyers'
Chambers, R.K. Jain Block - Near Post Office, Supreme Court Compound, Tilak Marg, New Delhi-
110001 (Tel Nos. 011-23116353, 23116354 (Additional Building Complex) and 011-23381257
(Front Office))

MEDIATION

(2) The facility of amicable settl of disputes by trained
Courtis now available inthe Supreme Court.
For further information, please contact the Coordi Si Court Mediation Centre, 109,
Lawyers' Chambers, R.K. Jain Block - Near Post Office, Supreme Court Compound, Tilak Marg, New
Delhi-110001 (Tel No. 011-23071432)

in cases pending in the Supreme

Devendranath. Aged about 33 years. R/O. #No.26,
KNO.412, 13th Cross, Manjunath nagar. Kaklkere
Village, Horamavu Post, K.R.Pur Hobali.
Bangalore East Taluk, Bangalore-43

7. SRI. R. SRINIVAS. S/O Ramanan Aged about 39
years. R/O. # No.4, KNO.215/2, 13th Cross,
Manjunath nagar. Kaklkere Village, Horamavu
Post, K.R.Pur Hobali.Bangalore East Taluk,
Bangalore-43. 8. SRI. MANJUNATH GURAPPA
NAVAR. S/O Gurappanavar. Aged about 37 years.
R/O # No.45/410, Sri Basaveshwara Nilaya.13th
Cross, Manjunath nagar. Kaklkere Village,
Horamavu Post, K.R.Pur Hobali.Bangalore East
Taluk, Bangalore-43. 9.SRI. V.KIRAN KUMAR. S/o
V.V.Ramana. Aged about 35 years. R/O #
No.27/412,13th Cross, Manjunath nagar.Kaklkere
Village, Horamavu Post, K.R.Pur Hobali,
Bangalore East Taluk, Bangalore-43

10. SMT. VENKATASUBBAMMA. W/O M.
Subbareddy.Aged about 37 years. R/O # No.28,
13th Cross, Manjunath nagar. Kaklkere Village,
Horamavu Post, K.R.Pur Hobali. Bangalore East
Taluk, Bangalore-43

11. SMT. SAROJA MANOHAR. W/O Manohar.
Aged about 28 years. R/O #No.23, 13th Cross,
Manjunath nagar. Kaklkere Village, Horamavu
Post, K.R.Pur Hobali. Bangalore East Taluk,
Bangalore -43 12. SRI.N.PRAKASH.S/0.
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d Aged about 42 years. R/O # No.30,
13th Cross, Manjunath nagar. Kaklkere Village,
Horamavu Post, K.R.Pur Hobali. Bangalore East
Taluk, Bangalore-43 13. SRI.S.BASAVARAJ. S/O
Siddabasappa. Aged about 64 years.R/O # No.34,
13th Cross, Manjunath nagar. Kaklkere Village,
Horamavu Post, K.R.Pur Hobali. Bangalore East
Taluk, Bangalore-43. 14. SRI.SUBRAMANYA
ADIGA. S/O Mahabaleshwar. Aged about 38
years. R/O # No.37, 13th Cross, Manjunath nagar.
Kaklkere Village, Horamavu Post, K.R.Pur
Hobali.Bangalore East Taluk, Bangalore-43.

15. SRI. N.CHANDRASHEKARAN. S/0
Natarajan. Aged about 52 years R/O # No.38,39.
13th Cross, Manjunath nagar.Kaklkere Village,
Horamavu Post, K.R.Pur Hobali.Bangalore East
Taluk, Bangalore-43.

16. SRI.C.JAYACHNDRAN. S/O Chandra
hek Aged about 35 years. R/O #No.13. 13th
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Cross, Manjunath nagar. Kaklkere Village,
Horamavu Post, K.R.Pur Hobali. Bangalore East
Taluk, Bangalore-43. 17. SRI.K.MUNISWAMY.
S/O Sri Kkannan Aged about 50 years. R/O #
No.12. 13th Cross, Manjunath nagar. Kaklkere
Village, Horamavu Post, K.R Pur Hobali.Bangalore
EastTaluk, e-43,
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18. SRI. SUBEDAR SHIVAPPA.S/o Basappa.
(Aged about 53 years. R/O # No.4. 13th Cross,
Manjunath nagar.Kaklkere Village, Horamavu
Post, K.R.Pur Hobali.Bangalore East Taluk,
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Bangalore-43. 19.SMT.M.A.AKILADEVI. W/O T.
Kalyan kumar. Aged about 40 years. R/O #No.3.
13th Cross, Manjunath nagar. Kaklkere Village,
Horamavu Post, K.R.Pur Hobali.Bangalore East
Taluk, Bangalore-43 20. SRI.RAJESH VALI. S/O
Sri. V.Narayana. Aged about 35 years. Kaklkere
Village, Horamavu Post, K.R.Pur Hobali.
Bangalore East Taluk, Bangalore-43.
21. SRI. P.D.BABU. S/O Late P.|.Devassy. Aged
about 48 years. RIO#No.1. 13th Cross, Manjunath
nagar.Kaklkere Village, Horamavu Post, K.R.Pur
Hobali.Bangalore East Taluk, Bangalore -43
22. SRI.R.CHANDRA MURTHY. S/O A.Ramaih.
Aged about 45 years. 23. SRI. D. SRIDHAR. S/O
Late Dandapani. Aged about 32 years.
24.SMT. T. RAJESHWERI. W/O Sri T. Venkatesh
warulu. Aged about 37 years.
25. SRI. M.R.SUNDAR. S/O P.Raju. Aged about 56
years. 26. SRI. H.R.RAJANIKANTH. S/0
R.RAMAN. Aged about49 years.
The defendants No. 23 to 26 are residing at 12th
and 13th Cross, Manjunath lay out, kalkere Village,
Horamavu Post, Bangalore East Taluk.

Draft for paper publication.
The plaintiff has filed this above Mis petition when
the O S No.497/15 dismissed for default seeking
relief for declaration and permanent injunction in
the court of 5th AddI. Senior Civil Judge Bangalore
Rural at Bangalore on Dated:13/06/2022 against
the suit schedule property. So the plaintiff has filed
this Mis No.63/2022 to restoration of above said
0.S No0.497/15, But you the Respondents/
Defendants above named have been evaded to
receiving the notice and summons issued by this
Hon'ble Court through the general and RPAD.
Therefore this above named Respondents/
Defendants No.1 to 26 shall be appear before this
Hon'ble Court in person or duly instructed by your
advocate on Dated: 16/12/2026. If you will be fail to
appear before this Hon'ble Court on such date, the
Court must be proceed against you and decide the
matter according to law as consider you as exparte.

SCHEDULE OF PROPERTY
All that the piece and parcel of land bearing
Sy.N0.409, measuring about 1 acre 16 guntas.
Situated at Kalkere Village, K.R.Pur Hobali,
Bangalore East Taluk, Bangalore Urban Dist and
Bounded on: East by : The land of Patel Hanu

West by : The land of Munibasappa and Road.
North by : The land of Sanjeevappa.
South by : Theland of Chikkaballapurada Muniyappa
Given under my hand with my signature and seal
of this court on this day 6/10/2026.
By Order of the Court
Sd/- Chief Ministerial Officer
Senior Civil Judge Court,
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SPR AUTO TECHNOLOGIES LIMITED
(FORMERLY SHRIRAM PISTONS & RINGS LIMITED)
CIN : L29112DL1963PLC004084
Registered Office : 3rd Floor, Himalaya House, 23, Kasturba Gandhi Marg
New Delhi - 110 001, Tel. : +91 11 2331 5941, Website :
www.shrirampistons.com, E-mail : compliance.officer@shrirampistons.com
SPECIAL WINDOW - RELODGEMENT FO
TRANSFER OF PHYSICAL SHAR
Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026
dated January 30, 2026, a Special Window has been opened from February 5,
2026 to February 4, 2027 only for re-lodgement of transfer deeds, which were
originally lodged prior to the deadline of April 1, 2019 but were rejected/returned/
not attended due to deficiency in the documents/process/or otherwise and missed
the extended timeline of March 31, 2021 for re-lodging their documents for
transfer of securities.
While lodging request(s) under this special window for transfer of physical
share(s), one of the mandatory requirements is submission of original share
certificate(s), as follows:

Execution Date Lodged for transfer |Original Security  |Eligible to lodge
of Transfer Deed | before April 1,2019? |Certificate Available? in the current window?

No Yes v

(itis fresh lodgement)
Before April 1,2019 | Yes (itwas rejected/ Yes v
retumned earlier)
Yes No X
No No X
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This is only an advertisement for information purposes and not for publication, distribution, or release directly or indirectly outside
India. This is not an announcement for the Offer Document.
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CENTURY EXTRUEIONS LIMITED
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the Letter of Offer

CENTURY EXTRUSIONS LIMITED

Century Extrusions Limited ("Company" or "Issuer") was incorporated as a public limited company under the Companies Act,
1956 and a certificate of incorporation dated February 02, 1988, was issued to our Company by the Registrar of Companies,
West Bengal at Calcutta. Our Company received the certificate of commencement of business from the Registrar of Companies,
West Bengal at Calcutta on April 01, 1990. For further details in relation to changes in the registered office of our Company,
see "General Information” on page 48 of the Letter of Offer.
Registered Office: 113, Park Street, Second Floor, 'N' Block Kolkata- 700016
Corporate Office: Mohan Cooperative Industrial Est. JDOKD Corporate Park, A-23, Main Mathura Rd, New Delhi-110044
Contact Person: Rajan Singh, Company Secretary and Compliance Officer
Contact No: (033) 22291012/1291 | E-mail: secretary@centuryextrusions.com | Website: www.centuryextrusions.com
Corporate Identity Number: L27203WB1988PLC043705

PROMOTERS OF OUR COMPANY: VIKRAM JHUNJHUNWALA, SITA DEVI JHUNJHUNWALA,
SHIVANSHU JHUNJHUNWALA, MADHAB PRASAD JHUNJHUNWALA (HUF), MOULSHREE JHUNJHUNWALA
FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF
CENTURY EXTRUSIONS LIMITED ONLY

WE HEREBY CONFIRM THAT NONE OF OUR PROMOTERS OR DIRECTORS IS A WILFUL DEFAULTER
AS ON DATE OF THE LETTER OF OFFER

ISSUE OF UP TO 3,00,00,000* PARTLY PAID-UP EQUITY SHARES OF FACE VALUE OF % 1 EACH OF OUR COMPANY
("RIGHTS EQUITY SHARES") FOR CASH AT A PRICE OF % 15 PER RIGHTS EQUITY SHARE (INCLUDING A PREMIUM
OF % 14 PER RIGHTS EQUITY SHARE) AGGREGATING UP TO < 4,500 LAKHS* ON A RIGHTS BASIS TO THE ELIGIBLE
EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 3 (THREE) RIGHTS EQUITY SHARES FOR EVERY
8 (EIGHT) EQUITY SHARES HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY ON THE RECORD
DATE, THAT IS, ON SEPTEMBER 15, 2026 ("RECORD DATE") (THE "ISSUE"). FOR FURTHER DETAILS, PLEASE REFER
TO THE SECTION TITLED "TERMS OF THE ISSUE" BEGINNING ON PAGE 78 OF THE LETTER OF OFFER ("LOF").

* Assuming full subscription in the Issue, subject to finalization of Basis of Allotment.

RIGHTS ISSUE PERIOD EXTENDED
ISSUE CLOSING DATE (OLD)

WEDNESDAY, OCTOBER 14, 2026

ISSUE CLOSES DATE (NEW)
WEDNESDAY, OCTOBER 21, 2026

INDICATIVE TIMETABLE

LAST DATE FOR ON MARKET RENUNCIATION* OF RIGHTS ENTITLEMENTS
ISSUE CLOSING DATE#

FINALIZATION OF BASIS OF ALLOTMENT (ON OR ABOUT)

DATE OF ALLOTMENT (ON OR ABOUT)

DATE OF CREDIT OF RIGHTS EQUITY SHARES (ON OR ABOUT)

DATE OF LISTING (ON OR ABOUT)

Thursday, October 08, 2026
Wednesday, October 21, 2026
Thursday, October 22, 2026
Thursday, October 22, 2026
Friday, October 23, 2026
Monday, October 26, 2026

*Eligible Equity Shareholders are requested to ensure that renunciation through off-market transfer is completed in such a manner
that the Rights Entitlements are credited to the demat account of the Renouncees on or prior to the Issue Closing Date.
Therefore, all the references to the issue Closing Date made in the Letter of Offer ("LOF") and Composite Application Form
("CAF") each dated September 08, 2026 and Issue opening Advertisement published on September 19, 2026 shall be
October 21, 2026. All other terms and conditions mentioned in the LOF, Application form and Issue Advertisement continue to
be applicable.

Simple, Safe, Smart way of Application - Make use of it!!!

*Application Supported by Blocked Amount (ASBA) is a better way of applying to issues by simply
blocking the fund in the bank account, investors can avail the same. For further details read section on
ASBA below

ASBA*

This is to inform the shareholders of the Company that the date of closure of the Rights Issue, which opened on Wednesday,
September 23, 2026, and was scheduled to close on Wednesday, October 14, 2026; subsequently, the Company has decided
to extend the Issue Closing Date from Wednesday, October 14, 2026 to Wednesday, October 21, 2026, in order to provide
opportunity to shareholders to exercise their rights in the Rights Issue.

Accordingly, the last date for submission of the duly filled in Application Form (along with amount payable on Application) is
Wednesday, October 21, 2026. Equity Shareholders of the Company who are entitled to apply for the Rights Issue as mentioned
above are requested to take note of the issue Closing Date as Wednesday, October 21, 2026.

Further, the Minimum Subscription clause mentioned at page no. 52 of the LOF shall be read as follows :

"The objects of the issue involves (i) Repayment/Pre-payment, in full or part, of certain unsecured borrowings availed by the
Company (ii) To augment the existing and incremental working capital requirement of our manufacturing facility situated at
Kharagpur; and (iii) General Corporate Purposes"

Our Promoters and Promoter Group have vide letter dated March 26, 2026 informed that they will (i) fully subscribe to their
entitlements arising out of the proposed rights issue, (ii) subscribe to the Rights Entitlements which may be renounced in their
favour by any other member of the Promoter Group, except to the extent of renunciation by the Promoters for the purpose of
complying with minimum public shareholding norms prescribed under the Securities Contract Regulation Rules and (iii) may
apply and subscribe either fully or partially to additional right equity shares if any which remain unsubscribed in the Rights Issue,
if so deemed fit, subject to such subscription being in compliance with the minimum public shareholding requirements prescribed
under the Securities Contracts (Regulation) Rules, 1957, the SEBI (Listing Obligations and Disclosure Requirements) Regulation,
2015 . Accordingly, the minimum subscription criteria provided under Regulation 86 (1) of the SEBI ICDR Regulations shall not
apply to this Issue."
Facilities for application in the Issue: In accordance with Regulation 76 of the SEBI ICDR Regulations, SEBI Rights Issue Circular,
all Investors desiring to make an Application in this issue are mandatorily required to use the ASBA process. Investors should
carefully read the provisions applicable to such Applications before making their Application through ASBA. For details, please
see "Making of an Application through the ASBA Process" on pages 81 the Letter of Offer.
ALLOTMENT OF THE RIGHTS EQUITY SHARES IN DEMATERIALIZED FORM.
PLEASE NOTE THAT THE RIGHTS EQUITY SHARES APPLIED FOR IN THIS ISSUE CAN BE ALLOTTED ONLY IN
DEMATERIALIZED FORM AND TO THE SAME DEPOSITORY ACCOUNT IN WHICH OUR EQUITY SHARES ARE HELD BY
SUCH INVESTOR ON THE RECORD DATE. FOR DETAILS, PLEASE REFER TO "ALLOTMENT ADVICE OR REFUND
ORDERS/ UNBLOCKING OF ASBAACCOUNTS" BEGINNING ON PAGE 98 OF THE LETTER OF OFFER.
INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGE ONLY IN
DEMATERIALIZED FORM.
PLEASE NOTE THAT THE RIGHTS ENTITLEMENTS WHICH ARE NEITHER RENOUNCED NOR SUBSCRIBED BY THE
INVESTORS ON OR BEFORE THE ISSUE CLOSING DATE SHALL LAPSE AND SHALL BE EXTINGUISHED AFTER THE
ISSUE CLOSING DATE.
There is no change in the Letter of Offer dated September 08, 2026, the Rights Entitlement Letter and the Application
Form except for modification in the Issue Closing Date and resultant change in indicative timetable of post issue
activities on account of extension of the Issue Closing Date

For Century Extrusions Limited

Sd/-
Rajan Singh

Company Secretary & Compliance Officer

Date: October 08, 2026
Place: Kolkata

Disclaimer: Our Company is proposing, subject to market conditions and other considerations, to make a rights issue of its
equity shares, and has filed a Letter of Offer dated September 08, 2026 with the Stock Exchanges. The Letter of Offer is available
on the website of the Stock Exchanges, i.e., BSE Limited at www.bseindia.com and National Stock Exchange of India Limited
at www.nseindia.com, Company at www.centuryextrusions.com, website of the Registrar at www.in.mpms.mufg.com.
Potential Investors should note that investment in equity shares involves a high degree of risk and are requested to refer to
the Letter of Offer including the section titled "Risk Factors" beginning on page 22 of the Letter of Offer for details of the same.
Potential Investors should not rely on the Letter of Offer for any Investment decision.

This announcement has been prepared for publication in India and may not be released in the United States. The LOF does
not constitute an offer to sell or an invitation to subscribe to the securities offered in any jurisdiction to any person to whom it
is unlawful to make an offer or invitation in such jurisdiction. The Rights Entittlements and Rights Equity Shares offered in the
Issue have not been and will not be registered under the Securities Act or any state securities laws in the United States, and
unless so registered may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction
not subject to, the registration requirements of the Securities Act and applicable state securities laws. Accordingly, such Rights
Entitlements and Rights Equity Shares are being offered and sold (i) outside of the United States in offshore transactions in
reliance upon Regulation S under the Securities Act and the applicable laws of the jurisdiction where those offers and sales
occur; and (ii) in the United States to "qualified institutional buyers" (as defined in Rule 144A under the Securities Act) in
transactions exempt from the registration requirements, under Section 4(a) of the Securities Act.
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Further, the following cases will also not be considered under this special window:

e Cases involving disputes between transferor and transferee.

e Securities which have been transferred to Investor Education and Protection
Fund (IEPF).

Note : All shares re-lodged during this period will be processed through

transfer — cum demat route, i.e. they will only be issued in dematerialized (demat)

form after transfer and the same will be subject to a lock-in of one year.

For any further information/clarification in this regard, concerned shareholders

can get in touch with the Company/ RTA at any of the addresses given below :

SPR Auto Technologies Limited Alankit Asignments Limited (RTA)
(formerly Shriram Pistons & Rings 205 - 208, Anarkali Complex,
Limited) (Company) Jhandewalan Extension,
3¢ Floor, Himalaya House, 23, Kasturba New Delhi — 110 055
Gandhi Marg, New Delhi - 110001 Email : info@alankit.com

doddu AnlcynetnlS2Aata
uit 2230 mdde dlflds

2y. «i.: IBBI/IPA-001/IP-P-02680/2022-2023/14089

AASA HicACH 30.08.2020 el

For SPR Auto Technologies Limited
(formerly Shriram Pistons & Rings Limited)
Sdl-

Place : New Delhi
Date : October 8, 2026

(Nilesh Jain)
Company Secretary, M. No. : F-5113
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REFORM ARC LIMITED PUBLIC NOTICE FOR
(Formerly known as Reliance Asset Reconstruction Company Limited) E-AUCTION SALE OF
2nd Floor, ICC Chambers-Il, Saki Vihar Road, Near MTNL Office, Powai, Mumbai, Maharashtra - 400072 T +91 22 6895 9000 SECURED ASSETS

REFORM ARC LIMITED (Formerly known as Reliance Asset Reconstruction Company Limited) called as “RARC”, acting in its capacity as Trustee of “RARC 085 TRUST” is an assignee and a secured creditor of below
mentioned borrowers by virtue of Assignment Agreement dated 10.03.2026 executed with State bank Of India.

The undersigned in exercise of powers conferred under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and Security Interest (Enforcement) Rules, 2002 hereby
give notice to public in general that the below mentioned property shall be sold by way of “online e-auction” for recovery of dues. The properties shall be sold strictly on “AS IS WHERE IS”, “AS IS WHAT IS” and “NO
RECOURSE” basis apart from other terms mentioned below.

1.Cham Synthetics Pvt Ltd.

Name of Borrower/Guarantors/Mortgagors

1. Cham Synthetics Pvt Ltd. Add: PB No.47, Bokhira, Porbandar -360575, 2. Premjibhai Kanjibhai Cham, Add: - “Sneha”, 213/66, Behind paradise cinema, Behind aquarium, Patel colony, Porbandar-360575, 3. Varshaben
Premjibhai Cham, Add: - “Sneha”, 213/66, Behind paradise cinema, Behind aquarium, Patel colony, Porbandar-360575, 4. Anjaliben Vishal Panjri,Add: - “Sneha”, 213/66, Behind paradise cinema, Behind aquarium, Patel colony,
Porbandar-360575 Also At:- Lal Palace area, Behind Orient Apartment, Opp. Water Supply Colony, Porbandar — 360575

Total Outstanding Dues- Rs. 97,28,137.89/- (Rupees Ninety Seven Lakhs Twenty Eight housand One Hundred Thirty Seven and Paisa Eighty Nine Only) as on 23-09-2026 with future interest thereon till the date of realization.

Description Of Inmovable the Property:-Residential property Plot No. 33 , P, C, S-Ward No 03 , S.R. No. 3481P, Lal palace Area opp “Sneh Building”, Porbandar admeasuring 105.6 sg.mirs in the name of Smt. Varshaben |
Premjibhai Cham, bounded by North: Plot No. 33 P part 1, South: Plot No 33 P part 3, East: Others Property of Lal Palace, West: 30 feet road,

Reserve Price: - Rs.61,00,000/- (Rupees Sixty One Lakhs Only), Emd Amount: Rs.6,10,000/- (Rupees Six Lakhs Ten Thousand Only), Bid Increment Amount: 1,00,000/- (Rupees One Lakhs Only)

Details Of Auction Events: - Inspection of Property: 16.10.2026 between 02.00 PM to 04.00 PM, Last date for bid submission: 26.10.2026,Date of e-auction: 27.10.2026 between 11.00 AM to 12.00 PM (with extension of 5 minutes each)

2.M/s Kiran Agro & Cattle Feed

Name of Borrower/Guarantors/Mortgagors

1. M/s Kiran Agro & Cattle Feed, Shri Rasiklal Jerambhai Sakariya {Proprietor) Add: - Shop No. 55, New Marketing Yard, Jasdan, Dist- Rajkot, Gujarat 360050 Also At:- Station Road, Opp. Janta Oil Mill, Jasdan, Rajkot,
Gujarat-360050, 2. Shri Kiranbhai Bhagvanjibhai Sakariya (Guarantor), Add: - 351/K, Vajsurpar, Station Road, Opp. Janta Oil Mill, Jasdan, Rajkot, Gujarat 360050, 3. Smt. Dudhiben Talshibhai Sakaria (Alias Smt. Dudhiben
Tapubhai Sorathiya) (Guarantor) Add: - 351/K, Vajsurpar, Station Road, Opp. Janta Oil Mill, Jasdan, Rajkot, Gujarat 360050 Also At:- House No. 19, Opp. Shiv Sagar Society, Near Shukla Nagar, Char Rasta, Behind Reliance
petrol Pump, Sama, Dist: Vadodara 390008

4. Shri Rasiklal Jerambhai Sakariya (Proprietor) Add: - 351/K, Vajsurpar, Station Road, Opp. Janta Oil Mill, Jasdan, Rajkot, Gujarat 360050

Total Outstanding Dues- Rs.11,28,27,761.90/- (Rupees Eleven Crore Twenty Eight Lakhs Twenty Seven Thousand Seven Hundred Sixty One and Paisa Ninety Only) as on 27-09-2026 with future interest thereon till the date of realization.

Description Of Inmovable the Property:-Property Lot No.1 Residential plot no. 1 & 4 to 11 on R. S. No. 719/1, Behind New Taluka Seva Sadan, Off Kamlapur Road, Jasdan, Tal: Jasdan, Dist: Rajkot, admeasuring land
area 3213.40 Sq. mtrs (i) Plot No 1: 753.27 Sq. Mtrs, (ii) Plot No. 4: 382.30 Sq. Mtrs, (iii) Plot No. 5: 294.91 Sq. mirs (iv) Plot No.6: 152.29 Sq. Mtrs (v) Plot No. 7: 372.79 Sq. Mtrs (vi) Plot No. 8: 251.33 Sq. Mtrs (vii) Plot No.9:
177.36 Sq. Mtrs (viii) Plot No. 10: 67.50 Sq.Mtrs (ix) Plot No. 11: 761.65 Sq.mtrs

Reserve Price: - Rs.1,19,00,000/- (Rupees One Crore Nineteen Laks Only), Emd Amount: Rs.11,90,000/- (Rupees Eleven Lakhs Ninety Thousand Only), Bid Increment Amount: 1,00,000/- (Rupees One Lakhs Only)

Description Of Inmovable the Property:- Property Lot No.2 Residential House constructed on R.S. No. 50/p, Plot No 1/p at Patel Nagar, Ambavadi, Behind Gayatri Marble, Near Wadla Wadi, Jasdan, Tal: Jasdan, Dist;
Rajkot, admeasuring land area 66.03 sq. yards i.e. 9510 sq. mtrs

Reserve Price: - Rs.14,10,000/- (Rupees Forteen Lakhs Ten Thousand Only), Emd Amount: Rs.1,41,000/- (Rupees One Lakhs Forty One Thousand Only), Bid Increment Amount: 30,000/- (Rupees Thirty Thousand Only)

Details Of Auction Events: -Inspection of Property: 04.11.2026 between 02.00 PM to 04.00 PM ,Last date for bid submission: 16.11.2026,Date of e-auction: 17.11.2026 between 11.00 AM to 12.00 PM (with extension of 5 minutes each)

3. PNS Metals Ltd

Name of Borrower/Guarantors/Mortgagors

1. PNS Metals Ltd.Add: - Plot No. 191-194, GIDC Phase Il, Dared, Jamnagar, Gujarat 361004, 2. M/S. Bhavesh Impex Pvt. Ltd.Add: - Plot No. 129, GIDC Phase Il, Dared, Jamnagar, Gujarat 361004. 3. Shri Ajay Natwarlal
Sayani,Add: - Flat NO. 401, Swapnalok Apartments, Patel Colony 9, Jamnagar, Gujarat 361008, 4. Smt. Reshma Ajay Sayani,Add: - Flat No. 401, Swapnalok Apartments, Patel Colony 9, Jamnagar, Gujarat 361008. 5. Shri.
Bhavesh Natwarlal Sayani, Add: - Flat No. 202, 2nd Floor, Shantival Apartment, Opp. Pratap Vilas Palace Jamnagar, Gujarat 361006 Also At: - E-2/1987, Ranjitnagar, Jamnagar, Gujarat 361005

Total Outstanding Dues- Rs. 10,37,32,809.10/- (Rupees Ten Crore Thirty Seven Lakhs Thirty Two Thousand Eight Hundred Nine and Paisa Ten Only) as on dt. 16-09-2026 with future interest thereon till the date of realization. 1

Description Of Inmovable the Property:- Property No.1: - All the piece and parcel of land, known as Plot No. 191, 192, 193 and 194 amalgamated Plot No. 194 situateed at GIDC, Phace-Il, Dared, Jamnagar being Survey No.
1167 and 1184 and land area admsasurement 1681.26 Sq. Mtr. Together with the Construction and there bounded as follows On or towards East by: 12 Mt. wide Road, On or towards West by: 12 Mt. wide Road, On or towards
North by: 20 Mt. wide Road, On or towards South by: Plot No. 195 and 190

POSSESSION NOTICE

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (12) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount men-
tioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

Sr Borrower/ 13(2) Notice Date/ Date/ Time
N | Loan No. Co-Borrower/ Outstanding Due & Type of
O Guarantor/ Mortgagor (inRs.) as on Possession
1 25/06/2026 Date:
1) Kevaram Khimaji Rs.6,75,805/- 08/10/2026
(Six Lakh Seventy Five Time:
32409420000253 Patel, Thousand Eight Hundred | 08:45 AM
2) Doli Patel and Five Rupees Only) | Physical
as of 22/06/2026 Possession

Description of Secured Asset: All that piece and parcel of Residential Flat No.
A-108, admeasuring about 570.00 Sq.fts., equivalent to 52.97 Sq.mtrs., Built up
area, lying and located on the First Floor of the building known as "EKTA PARK",
Constructed on the N.A. land bearing Pardi No. Survey No.14+15+20 Paikee Plot
No.30, 496.00 Sq.mtrs., 0/5 Pardi No.14+15+20/Paikee 6, Plot No.31, 592.00
Sq.mtrs., 0/5 Pardi No.14+15+20/Paikee 7, Total 1088.00 Sq.mtrs., situated at
Village Daheli, Taluka Umbergaon, District Valsad Gujarat State. Boundaries by:
East: Staircase, West: Flat No.A-107, North: B2 Building, South: Passage.

Reserve Price: - Rs.4,50,00,000/- (Rupees Four Crore Fifty Laks Lakhs Only), Emd Amount: Rs.45,00,000/- (Rupees Forty Five Lakhs Only), Bid Increment Amount: 1,00,000/- (Rupees One Lakhs Only)

Description Of Inmovable the Property:-Property No.2: - Industrial premises situated at Plot No. 128, GIDC, Phase-2, Dared, Jamriagar bearing Survey No. 1169/2 and admeasuring 300.27 Sq. Mtr together with construction
and bounded as under: - On or towards North by: 20.00 M. Wd. Road, On or towards South by: Plot No.148, On or towards East by: Plot No.127, On or towards west by: Plot No. 129

Reserve Price: - Rs.1,00,00,000/- (Rupees One Crore Only), Emd Amount: Rs.10,00,000/- (Rupees Ten Lakhs Only), Bid Increment Amount: 1,00,000/- (Rupees One Lakhs Only)

Details Of Auction Events: - Inspection of Property: 04.11.2026 between 02.00 PM to 04.00 PM , Last date for bid submission: 16.11.2026,Date of e-auction: 17.11.2026 between 12.00 PM to 01.00 PM (with extension of
5 minutes each)

4. Modern Cotton Print
Name of Borrower/Guarantors/Mortgagors
1. Modern Cotton Print Through its Partner Kamleshbhai M Butani, Add: - Opp. Vimal Processors, At Bordi Samdhiyala, Jetpur-Bagasar Road, Jetpur, Rajkot, Gujarat 360370,2. Shri. Kishorbhai Mansukhbhai Butani, Add:
At Bordi Samadhiyala, Post/Vill: Near Arogya Kendra, Jetpur, Rajkot- 360370,3. Shri. Kamleshbhai Mansukhbhai Butani Add: At Bordi Samadhiyala, Post/Vill: Near Arogya Kendra, Jetpur, Rajkot- 360370, 4. Smt. Sangitaben

Kamleshbhai Butani, Add: At Bordi Samadhiyala, Post/Vill: Near Arogya Kendra, Jetpur, Rajkot- 360370, 5. Smt. Mitalben Kishorebhai Butani Add: At Bordi Samadhiyala, Post/Vill: Near Arogya Kendra, Jetpur, Rajkot- 360370 |

Total Outstanding dues as on date 27.08.2026 are Rs.1,67,11,324.36/- (Rupees One Crore Sixty Seven Lakhs Eleven Thousand Three Hundred Twenty Four and Paisa Thirty Six Only) for Lan Numbers. 39635987687 &
40086216003 with future interest thereon till the date of realization.

2 11/06/2026 Date:
) ) Rs.6,35,366/- (Six Lakh | 08/10/2026
1) Akhilesh Nishad, | Thirty Five Thousand Time:

2) Vikas Nishad | Three Hundred and Sixty | 01:40 PM
Six Rupees Only) Symbolic
as of 08/06/2026 Possession

Description of Secured Asset: All that piece and parcel of the immovable
Property bearing Plot No.63 as per 7/12 & Property card admeasuring 36.11
Sq.mts., along With 24.30 sq.mts., Undivided Share in the land of Road & C.O.P,,
totally 60.41 sq.mts. in "SAI SHRADDHA RESIDENCY PART-1" situated at Old
Block No0.129/1/1 to 129/1/70 totally admeasuring He. Aare 0-63-00 sq.mtrs. of
Moje Village Kharach, Ta. Hansot, District Bharuch. Own by 1) Ankhilesh Nishad,
2) Vilkas Nishad. Boundaris: East: Adj. Society Road, West: Adj. Road, North:
Adj. Plot No.64, South: Adj. Plot No.62.

Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby is given to the Borrowers
mentioned herein above in particular and to the Public in general that the authorized
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
section 13 (4) of the said Act read with Rule 8 of the said rules on the dates mentioned
above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured Assets will be subject to the charge of Jana Small Finance Bank Limited.

45259420005246

Place: Ahmedabad Sd/- Authorised Officer

Date: 08.10.2026 For. Jana Small Finance Bank Limited

Description Of Inmovable the Properties:- Property No.1- Industrial Property situated at opposite Vimal process, chaprajpur road, Bordi Samadhiyala R.S. NO. 477 Paiki 2 Plot No. 1 (3982.21 Sq. Mtrs) & Open Land (412.32
Sq. Mtrs), Bordi Samadhiyala within the limits of Jetpur Rajkot its admeasuring 4394.53 sq. mtrs within the registration sub-district Jetpur and district Rajkot. Plot No. 1 Boundaries:- East: Lagu Common Plot & 18.00 Mts. Wide
Road, West: Lagu S.no.474 & 478 Paiki Property, North: Lagu S. No 477 Paiki, South: Lagu S. No 478 Paiki, Open Land Bouundaries, East : Jetpur- Kharachiya Road, West: Lagu 18.00 Mts Wide Road, North: 18.00mts. Wide
Road, South: Lagu S. No 478 Paiki Property

Reserve Price: - Rs.1,40,00,000/- (Rupees One Crore Forty Lakhs Only),Emd Amount: Rs.14,00,000/- (Rupees Forteen Lakhs Only),Bid Increment Amount: 1,00,000/- (Rupees One Lakhs Only)

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Regional Branch Office: 208 to 213, 2nd Floor,
Shangrila Arcade, Above Saraswat Bank, 100 Feet Anand Nagar Road,
Shyamal, Ahmedabad, Gujarat-380015.

Details Of Auction Events: - Inspection of Property: 16.10.2026 between 02.00 PM to 04.00 PM, Last date for bid submission: 26.10.2026,Date of e-auction: 27.10.2026 between 12.00 PM to 1.00 PM (with extension of 5 minutes each)

5. Sonalben Hiteshbharthi Goswami

Name of Borrower/Guarantors/Mortgagors
1. Sonalben Hiteshbharthi Goswami;-Add: - Flat No — 12/B, 4Th Floor, Shri Sadguru Krupa Apartment, Ranchhod Nagar - 8, B/H Bank Of India, Rajkot- 360003 Also At:- Bhagirath Society, Pudhana Karkhana Pase, Wadi
Sheri, Ramji Mandir, Rajkot

Total Outstanding Dues- Rs. 26,65,273.39/- (Rupees Twenty Six Lakhs Sixty Five Thousand Two Hundred Seventy Three and Paisa Thirty Nine Only) as on dt. 27-08-2026 for Lan Numbers. 38026914038 & 38225654720 with
future interest thereon till the date of realization

Description Of Inmovable the Property:-Residential Property Situated at Flat No — 12-B, 4Th Floor, Shri Sadguru Krupa Appartment, Ranchhod Nagar, B/H Bank Of India, Rajkot, R. S. No. 123P, Plot No. 216, Sub Plot No.
NA, C. S. No. 942, C.S.W. No. 12, Builtup area43.92 Sq. Mirs, Boundaries: North: Other’s Property, South:- OTS, East:- Door, Common Passage, Stair & Lift, West:- Other’s Property

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
SUMUKHA AUTOMATION PRIVATE LIMITED

RELEVANT PARTICULARS
1. |Name of corporate debtor ‘Sumukha Automation Private Limited

Reserve Price: - Rs.17,75,000/- (Rupees Seventeen Lakhs Seventy Five Only), Emd Amount: - Rs.1,77,500/- (Rupees One Lakhs Seventy Seven Thousand Five Hundred) Bid Increment Amount: 50,000/- (Rupees Fifty Thousand Only)

Details Of Auction Events: - Inspection of Property: 16.10.2026 between 02.00 PM to 04.00 PM, Last date for bid submission: 26.10.2026 Date of e-auction: 27.10.2026 between 01.00 PM to 12.00 PM (with extension of 5 minutes each) |

6. Bhavnaben Prafulbhai Mendpara

Name of Borrower/Guarantors/Mortgagors
1. Bhavnaben Prafulbhai Mendpara:- Add: - Plot No. 23. R, S. NO. 1/Paiki. 1, Maruti Nagar, Near Samaj Ni Wadi, Moruka- Jashapur Road, At- Jashapar. Taluka-Talala, Dist- Gir Somnath - 362140 2. Prafulbhai Ukabhai
Mendpara:- Add: - Plot No. 23. R, S. NO. 1/Paiki. 1, Maruti Nagar, Near Samaj Ni Wadi, Moruka- Jashapur Road, At Jashapar. Taluka-Talala, Dist- Gir Somnath-362140

Total Outstanding dues as on date 29.09.2026 are Rs.30,76,698.79/- (Rupees Thirty Lakhs Seventy Six Thousand Six Hundred Ninety Eight and Paisa Seventy Nine Only) with future interest thereon till the date of realization

Description Of Inmovable the Property:- Plot land 218.47 Sq. Mtr of Plot No. 23 of NA land RS no 1/p/1 situated at Maruti Nagar at village Jasapur, Tal- Talala , Dist- Gir Somnath and bounded as East: Open land then
Jashapur - Moruka road, West: common plot, North: Adj land of survey no 2, South: Adj land of plot no 22

Reserve Price: - Rs.50,00,000/- (Rupees Fifty Lakhs Only), Emd Amount: - Rs.5,00,000/- (Rupees Five Lakhs Only), Bid Increment Amount: 50,000/- (Rupees Fifty Thousand Only)

Details Of Auction Events: - Inspection of Property: 04.11.2026 between 02.00 PM to 04.00 PM , Last date for bid submission: 16.11.2026, Date of e-auction: 17.11.2026 between 12.00 PM to 01.00 PM (with extension of"

5 minutes each)

7. Gold Selection Graphics

Name of Borrower/Guarantors/Mortgagors

1. Gold Selection Graphics (Proprietorship)Late. Bipinchandra Mohanlal Kamdar legal heirs a. Smt. Rajashreeben B. Kamdarb. Ms. Khushabu B. Kamdar,Add: - Gokul Chambers. opp Laxmi Mobile, Kanakiya Plot,
Main Road, Jetpur, Rajkot - 360370, 2. Late. Bipinchandra Mohanlal Kamdar, legal heirs a. Smt. Rajashreeben B. Kamdar b. Ms. Khushabu B. Kamdar, Add: - Block C-8, Galaxy CO- Operative Housing Society, Sardar
Chowk, Amar Nagar Road, Jetpur. Rajkot -360370

2. |Date of incorporation of 30t March. 2013
corporate debtor '

3. [Authority under which corporate _
debtor is incorporatediregistered [ROC Bangalore

4, Corporate Identity No. / Limited
Liability Identification No. of |U29253KA2013PTC068346

corporate debtor

<2

5. |Address of the registered office and |Unit No. 802, 8th Floor, Brigade Rubix,
principal office (if any) of corporate |No. 20, Watch Factory Road, Phase-1,

debtor Yeshwanathpur, Bengaluru, Jalahalli
Bangalore North, Bangalore, Karnataka

_ - 560022
6. [Insolvency commencement date in | 7" October, 2026(Order served by
respect of corporate debtor Registry, NCLT (Bengaluru Bench)

through email on 7th October, 2026)
NCLT C.P. (IB) No.137/BB/2025-Order
dated 17/09/2026

Total Outstanding dues as on date 27.09.2026 are Rs. 33,72,069.24/- (Rupees Thirty Three Lakhs Seventy Two Thousand Sixty Nine and Paisa Twenty Four Only) for Lan Numbers. 39361285044 & 56074115513 with future
interest thereon till the date of realization.

Description Of Inmovable the Property:- Immovable property being Shop no. 25 at Jaldarshan Commercial Complex, admeasuring 12.65 sq. Mtrs, a commercial building property situated at City Survey NO 2103/A & 2104/K
paiki Sheet No. 34. Plot No. 63/P & 64/P, of Kanakia Plot. Village: Jetpur, Dist: Rajkot owned Late. by Bipinchandra Mohanlal Kamdar and bounded as under: East: Other Property, West: Shop No. 12 & 13, North: Shop No. 26,
South: Internal Road

Reserve Price: - Rs.22,25,000/- (Rupees Twenty Two Lakhs Twenty Five Thousand Only), Emd Amount: Rs.2,22,500/- (Rupees Two Lakhs Twenty Two Thousand Five Hundred Only),Bid Increment Amount: 50,000/~ (Rupees Fifty Thousand Only)

Details Of Auction Events: - Inspection of Property: 04.11.2026 between 02.00 PM to 04.00 PM , Last date for bid submission: 16.11.2026, Date of e-auction: 17.11.2026 between 01.00 PM to 02.00 PM (with extension
of 5 minutes each)

8. M/s. Janki Cotton Industries

1. M/s. Janki Cotton Industries through partner’s

1.Ambabhai Rajabhai Viroja, 2. Muktaben Ambabhai Viroja, 3. Mukeshbhai Ambabhai Viroja, 4. Rameshbhai Ambabhai Viroja, 5.Nareshbhai Ambabhai Viroja,6.Jagdishbhai Ambabhai Viroja

Add: - R. S. No. 30 Paiki, Village: Kunvargadh, Tal: Babra, Dist: Amreli, Gujarat - 365435 Also At:- House No. 52, ‘Satyam’, Umiya Krupa, Gamtal, Near Ramji Temple, Village: Kuvargadh, Tal: Babra, Dist: Amreli, Gujarat - 365435
2. Dharamsi Raja Viroja, Add:- House No. 53, ‘Sundaram’, Umiya Krupa, Gamtal, Near Ramji Temple, Village: Kuvargadh, Tal: Babra, Dist: Amreli, Gujarat - 365435

3. Late Babubhai Parsottambhai Viroja (Deceased) Through Legal Heir, a. Smt. Liliben Babubhai Viroja b. Mr. Bhaveshbhai Babubhai Viroja c. Mr. Hiteshbhai Babubhai Viroja All at:- House No. 47, ‘Pitru Chhaya’, Gam-
tal, Near Ramji Temple, Village: Kuvargadh, Tal: Babra, Dist: Amreli, Gujarat — 365435, 4. Ukabhai Kanjibhai Viroja, Add:- House No. 51, Satyam, Umiya Krupa, Gamtal, Near Ramji Temple, Village: Kuvargadh, Tal: Babra, Dist:
Amreli, Gujarat — 365435, 5. Jagdishbhai Meghjibhai Viroja, Add:- House No. 48, ‘Maruti Nandan’, Gamtal, Near Ramji Temple, Village: Kuvargadh, Tal: Babra, Dist; Amreli, Gujarat — 365435, 6. Laljibhai Kanjibhai Viroja Add:-
House No. 72, Gamtal, Near Primary School, Village: Kuvargadh, Tal: Babra, Dist: Amreli, Gujarat — 365435, 7. Khodabhai Meghjibhai Viroja, Add:- House No. 49, Gamtal, Near Primary School, Village: Kuvargadh, Tal: Babra,
Dist: Amreli, Gujarat — 365435, 8. Laxmanbhai Kanjibhai Viroja Add:- House No. 73, ‘Radhe Krishna’, Gamtal, Near Primary School, Village: Kuvargadh, Tal: Babra, Dist: Amreli, Gujarat — 365435, 9. Vallabhbhai Parshottambhai
Viroja, Add:- House No. 46, Gamtal, Near Ramiji Temple, Village: Kuvargadh, Tal: Babra, Dist: Amreli, Gujarat — 365435, 10. Kantibhai Mithabhai Kavathia, Add: - House No. 61, ‘Umiya Ashish’, Gamtal, Near Ramiji Temple, Vil-
lage: Kuvargadh, Tal: Babra, Dist: Amreli, Gujarat — 365435, 11. Rameshbhai Dayabhal Kavathia, Add:- House No. 63, ‘Umiya Ashish’, Gamtal, Near Ramji Temple, Village: Kuvargadh, Tal: Babra, Dist: Amreli, Gujarat — 365435
1. Chhaganbhai Parsottambhai Viroja:-Add:- House No. 45, Gamtal, Near Ramji Temple, Village: Kuvargadh, Tal: Babra, Dist: Amreli, Gujarat — 365435, 12. Babubhai Dayabhai Kavathia Add:- House No. 5, Gamtal, Near Ramiji
Temple, Village: Kuvargadh, Tal: Babra, Dist: Amreli, Gujarat — 365435

7.|Estimated date of closure of |5t April 2027
insolvency resolution process
8. |Name and registration number of Name IRP: Mrs. Prafulla Gurulingayya
the insolvency professional acting |Melinamani

as interim resolution professional [IBBI Reg No: IBBI/IPA-001/IP-P-02680/
2022-2023/14089

9. |[Address and e-mail of the interim JAddress: Sy. No. 5206/8, Opp. APMC
resolution professional, as regis-|Mangal  Karyalaya, Jamkhandi,
tered with the Board Karnataka — 587301, India. Email id:
caprafullagm@gmail.com

10.|{Address and e-mail to be used for |Address: Sy. No. 5206/8, Opp. APMC
correspondence with the interim |[Mangal  Karyalaya, = Jamkhandi,
resolution professional Karnataka — 587301, India. Email id:
sumukha.cirp@gmail.com

11.|Last date for submission of claims |21t October 2026

12)Classes of creditors, if any, under |Not Applicable
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

13./Names of Insolvency Professionals|Not Applicable
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)

Total Outstanding dues as on date 07.10.2026 are Rs. 11,92,52,578.57/- (Rupees Eleven Crore Ninty Two Lakhs Fifty Two Thousand Five Hundred Seventy Eight and Paisa Fifty Seven Only) fro Loan Account No.
37439252436 & 37439291339 with future interest thereon till the date of realization.

Description Of Inmovable the Property

Property No.1- Factory Land & Building in the name of one of the partners/Administrator Shri Ambabhai Rajabhai Viroja non Agri land S.no.30 paiki admeasuring 6880 Sq. Mts at Village Kunvargadh, Tal- Sabra, Dist- Amreli, Gujarat
Reserve Price: - Rs.55,00,000/- (Rupees Fifty Five Lakhs Only), Emd Amount: Rs.5,50,000/- (Rupees Five Lakhs Fifty Thousand Only), Bid Increment Amount: 50,000/- (Rupees Fifty Thousand Only)

14 )(a) Relevant Forms and Web link: https://ibbi.gov.in/home/
(b) Details of authorized downloads
representatives are available at:

Property No.2- Resi. Property in the name of Guarantor Shri Dharamashibhai Rajabhai Viroja bearing No. 53 admeasuring 67 Sq. Mts situated at “Sundaram” Near Ramji Mandir, Gamtal Village, Kunvargadh, Babra, Amreli, Gujarat
Reserve Price: - Rs.11,00,000/- (Rupees Eleven Lakhs Only), Emd Amount: Rs.1,10,000/- (Rupees One Lakhs Ten Thousand Only) Bid Increment Amount: 30,000/- (Rupees Thirty Thousand Only)

Property No.3- Resi. Property in the name of Guarantor Shri Ukabhai Kanjibhai Viroja bearing H. No. 51, admeasuring 280 Sq. Mts situated at “Satyam” near Ramji Mandir, Gamtal Village, Kunvargadh, Babra, Amreli, Gujarat
Reserve Price: - Rs.10,00,000/- (Rupees Ten Lakhs Only), Emd Amount: Rs.1,00,000/- (Rupees One Lakhs Only), Bid Increment Amount: 30,000/- (Rupees Thirty Thousand Only)

Property No.4- Resi. Property in the name one of the partners Shri Ambabhai Rajabhai Viraoja bearing H.No.52 admeasuring 251.00 Sq. Mts situated at new Gamtal of Village, Kunvargadh, Babra, Amreli, Gujarat
Reserve Price: - Rs.11,00,000/- (Rupees Eleven Lakhs Only) Emd Amount: Rs.1,10,000/- (Rupees One Lakhs Ten Thousand Only), Bid Increment Amount: 30,000/- (Rupees Thirty Thousand Only)

Property No.5- Resi. Property in the name of Guarantor Late Babubhai Parshotambhai Viroja bearing H. No. 47, admeasuring 270 Sq. Mts situated at “ Pitru Chhaya” near Ramji Mandi, Gamtal Village Kunvargadh, Babra, Amreli, Gujarat
Reserve Price: - Rs.9,50,000/- (Rupees Nine Lakhs Fifty Thousand Only), Emd Amount: Rs.95,000/- (Rupees Ninety Five Thousand Only)Bid Increment Amount: 30,000/- (Rupees Thirty Thousand Only)

Property No.6- Resi. Property in the name of Guarantor Shri Jagdishbhai Meghjiibhai Viroja bearing H.No. 48, admeasuring 263 Sq. Mts situated at near Ramji Mandir, Gamtal Village Kunvargadh, Babra, Amreli, Gujarat
Reserve Price: - Rs.9,75,000/- (Rupees Nine Lakhs Seventy Five Thousand Only), Emd Amount: Rs.97,500/- (Rupees Ninety Seven Thousand Five Hundred Only) Bid Increment Amount: 30,000/- (Rupees Thirty Thousand Only)

Property No.7- Resi. Property in the name of Guarantor Shri Laljibhai Kanjibhai Viroja bearing H. No.72, admeasuring 230 Sq. Mts situated Near primary school Village Kunvargadh, Babra, Amreli, Gujarat
Reserve Price: - Rs.10,00,000/- (Rupees Ten Lakhs Only), Emd Amount: Rs.1,00,000/- (Rupees One Lakhs Only), Bid Increment Amount: 30,000/- (Rupees Thirty Thousand Only)

Property No.8- Resi. Property in the name of Guarantor Shri Khodabhai Meghijibhai Viroja bearing H. No. 49, admeasuring 337 Sq. Mts situated at Gamtal Village Kunvargadh, Babra, Amreli, Gujarat
Reserve Price: - Rs.14,00,000/- (Rupees Fourteen Lakhs Only), Emd Amount; Rs.1,40,000/- (Rupees One Lakhs Forty Thousand Only), Bid Increment Amount: 30,000/- (Rupees Thirty Thousand Only)

Property No.9- Resi. Property in the name of Guarantor Shri Lakhmanbhai Kanjibhai Viroja bearing H.No.73, admeasuring 247 Sq.Mts situated near primary school, Gamtal, Village Kunvargadh, Babra, Amreli, Gujarat
Reserve Price: - Rs.7,00,000/- (Rupees Seven Lakhs Only), Emd Amount: Rs.70,000/- (Rupees Seventy Thousand Only),Bid Increment Amount: 25,000/- (Rupees Twenty Five Thousand Only)

Property No.10- Resi. Property in the name of Guarantor Shri Vallbhbhai Parsottambhai Viroja bearing H.No.46, admeasuring 189 Sq.Mts situated near Ramji Mandir, Gamtal Village Kunvargadh, Babra, Amreli
Reserve Price: - Rs.9,00,000/- (Rupees Nine Lakhs Only),Emd Amount: Rs.90,000/- (Rupees Ninety Thousand Only),Bid Increment Amount: 30,000/ (Rupees Thirty Thousand Only)

Property No.11- Resi. Property in the name of Guarantor Shri Kantibhai Mithabhai Kavathia, bearing H.No.61, admeasuring 260 Sq.Mts situated at “Umiya Ashish” Gamtal Village Kunvargadh, Babra, Amreli, Gujarat
Reserve Price: - Rs.8,00,000/- (Rupees Eight Lakhs Only), Emd Amount: Rs.80,000/- (Rupees Eighty Thousand Only) Bid Increment Amount: 25,000/ (Rupees Twenty Five Thousand Only)

Notice is hereby given that the National Company Law Tribunal has ordered
the commencement of a corporate insolvency resolution process of the
SUMUKHA AUTOMATION PRIVATE LIMITED on 7t October, 2026
The creditors of SUMUKHA AUTOMATION PRIVATE LIMITED, are hereby called
upon to submit their claims with proof on or before 215t October, 2026 to the
interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or by
electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Name and Signature of Interim Resolution Professional
Prafulla Gurulingayya Melinamani
INTERIM RESOLUTION PROFESSIONAL
Sumukha Automation Private Limited
Date: 08/10/2026  Regn No: IBBI/IPA-001/IP-P02680/2022-2023/14089

Place: Jamkhandi AFA Valid upto 30/06/2027

Property No.12- Resi. Property in the name of Guarantor Shri Rameshbhai Dayabhai Kavathia bearing H.N0.63, admeasuring 179.76 Sq.Mts situated at Gamtal Village Kunvargadh, Babra, Amreli, Gujarat
RESERVE PRICE: - Rs.9,50,000/- (Rupees Nine Lakhs Fifty Thousand Only), EMD AMOUNT: Rs.95,000/- (Rupees Ninety Five Thousand Only) BID INCREMENT AMOUNT: 30,000/- (Rupees Thirty Thousand Only)

Property No.13- Resi. Property in the name of Guarantor Shri Chhaganbhai Parshotambhai Viroja bearing H.No.45, admeasuring 383 Sq.Mts situated at Opp. Panchayat, Gamtal Village Kunvargadh, Babra, Amreli, Gujarat
Reserve Price: - Rs.12,50,000/- (Rupees Twelve Lakhs Fifty Thousand Only), Emd Amount: Rs.1,25,000/- (Rupees One Lakhs Twenty Five Thousand Only) Bid Increment Amount: 30,000/- (Rupees Thirty Thousand Only)

Property No.14- Resi. Property in the name of Guarantor Shri Babubhai Dayabhai Kavathia bearing No.5, admeasuring 500 Sq.Mts situated at “Radhe” Near Ramji Mandir, Gamtal Village Kunvargadh, Babra, Amreli, Gujarat
Reserve Price: - Rs.21,00,000/- (Rupees Twenty One Lakhs Only), Emd Amount; Rs.2,10,000/- (Rupees Two Lakhs Ten Thousand Only)Bid Increment Amount: 30,000/- (Rupees Thirty Thousand Only)

Details Of Auction Events: -Inspection of Property: 16.10.2026 between 02.00 PM to 04.00 PM, Last date for bid submission: 28.10.2026,Date of e-auction: 29.10.2026 between 11.00 AM to 12.00 PM (with extension of 5 minutes each)

Encumbrances Known: Not known | All the properties are in the physical possession of REFORM ARC Limited, except for the property of Borrower No. 3, which is under symbolic possession.

TERMS AND CONDITIONS OF E-AUCTION SALE
1. The property shall not be sold below the reserve price and sale shall be subject to confirmation by REFORM ARC LIMITED (Formerly known as Reliance Asset Reconstruction Company Limited) as secured creditor. The
properties shall be sold strictly on “AS IS WHERE IS”, “AS IS WHAT IS” and “NO RECOURSE”.
2. The E-Auction shall be conducted through REFORM ARC LIMITED (Formerly known as Reliance Asset Reconstruction Company Limited) approved service provider M/s ARCA EMART PRIVATE LIMITED through the website:
https://www.Auctionbazaar.com. Detailed terms and conditions of the E-Auction, Bid Form, and Tender Documents are available on: www.rarc.co.in and https://www.auctionbazaar.com
Intending bidders must possess a valid e-mail ID. The Participation ID and Password will be communicated only through e-mail by the E-Auction service provider.
Interested bidders shall submit the duly filled Bid Form along with proof of EMD deposit and self-attested KYC documents (PAN Card, Aadhaar Card, etc.) to the Authorized Officer at: REFORM ARC LIMITED
(Formerly known as Reliance Asset Reconstruction Company Limited) 2nd floor ICC Chambers, Saki Vihar Road, Near MTNL Telephone Exchange, Powai Mumbai 400072 and by email to jayesh.more@rarc.co.in
and akshaay.rao@rarc.co.in. Bid Forms received late or without EMD shall be summarily rejected.
5. Neither REFORM ARC LIMITED nor the service provider shall be responsible for any failure on the part of the bidder due to internet/network issues, power failure, or technical lapses. Bidders are advised to make adequate
alternative arrangements

B w

| choose substance

over sensation.

6. All bidders shall comply with the provisions of Section 29A of the Insolvency and Bankruptcy Code, 2016. Inform your ﬂﬂl’liﬂl‘l with

7. Earnest Money Deposit (EMD) shall be deposited through RTGS/NEFT fund transfer to Current Account No: 040211010000004, Name of the Bank: Union Bank of India, Branch: Mumbai, Name of the Beneficiary: l.‘.:l'ﬂdlm iﬂ!l!'l"llﬁ!-l'l‘l.
“REFORM ARC Limited”, IFSC Code: UBIN0590070. Please note that the Cheque/Demand Draft shall not be accepted towards EMD.

8. The balance sale consideration amount will be remitted in Current Account No.119405004161, Name of the Bank: ICICI Bank. Branch: Jogeshwari (W), Name of the Beneficiary: RARC 085 Trust, IFSC Code:
ICIC0001194 through RTGS/NEFT.

9. Bids below the Reserve Price and/or without EMD shall not be accepted. In case of a sole bidder, at least one incremental bid shall be mandatory.

10. The successful bidder shall deposit 25% of the sale consideration (inclusive of EMD) immediately upon being declared successful bidder and the balance 75% within 15 days from the date of confirmation of sale.

11. In default of payment within the prescribed period, the amount already deposited including EMD shall stand forfeited without further notice. However, extension of time may be granted at the sole discretion of the Authorized Officer.

12. EMD of unsuccessful bidders shall be refunded without interest after completion of the auction process.

13. The particulars specified herein are stated to the best of the knowledge and belief of the Authorized Officer. However, the Authorized Officer shall not be responsible for any error, misstatement, or omission.

14. The undersigned Authorized Officer reserves the absolute right to accept or reject any bid or to adjourn/postpone/cancel the auction without assigning any reason whatsoever.

15. Prospective bidders are advised to conduct independent due diligence regarding encumbrances, title, measurement, liabilities, and condition of the property before submitting bids. No claim shall be entertained thereafter.

16. All statutory dues, taxes, charges, stamp duty, registration charges, transfer charges, and any other incidental expenses relating to the sale shall be borne solely by the successful purchaser.

17. For further details, contact Mr. Jayesh More, AVP-Resolution, Mobile No- 8422905545 & Mr. Akshaay Rao, Senior Vice President-Legal, Mobile No. 9136763354, L '

18. The Sale Certificate shall be issued solely in the name of the successful bidder. No request for addition, deletion, substitution, or change of name(s) shall be entertained under any circumstances. The Sale Certificate shall be The Indian Express. ‘*'»'} Th{’ fﬂfﬁﬂ.’lm
issued only upon receipt of the full sale consideration and confirmation of the sale by the Secured Creditor. For the Indian Fﬂlﬂﬁﬂ'ﬂﬂ!. e [ AT SR (6 CTE AL e

THIS NOTICE WILL ALSO SERVE AS STATUTORY 15 DAYS NOTICEs TO THE BORROWER/GUARANTORS/MORTGAGOR UNDER SARFAESI ACT AND RULES MADE THEREUNDER.

Authorized Officer
REFORM ARC LIMITED
(Formerly known as Reliance Asset Reconstruction Company Limited)
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epaper.financialexpress.com

Place: Gujarat
Date: 09.10.2026
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	Public Announcement- Form_A
	FORM A
	Relevant Particulars
	Name of corporate debtor
	30th March, 2013
	Date of incorporation of corporate debtor
	ROC- Bangalore
	Authority under which corporate debtor is incorporated / registered
	U29253KA2013PTC068346
	Corporate Identity No. / Limited Liability Identification No. of corporate debtor
	Unit No. 802, 8th Floor, Brigade Rubix, No. 20, Watch Factory Road, Phase-1, Yeshwanathpur, Bengaluru, Jalahalli Bangalore North, Bangalore, Karnataka - 560022
	Address of the registered office and principal office (if any) of corporate debtor
	7th October, 2026
	Insolvency commencement date in respect of corporate debtor
	5th April 2027
	Estimated date of closure of insolvency resolution process
	Name and registration number of the insolvency professional acting as interim resolution professional
	Address and e-mail of the interim resolution professional, as registered with the Board
	9.
	Address and e-mail to be used for correspondence with the interim resolution professional 
	10.
	Email id: sumukha.cirp@gmail.com  
	21st October 2026
	Last date for submission of claims
	11.
	Not Applicable
	Classes of creditors, if any, under clause (b) of sub-section (6A) of section 21, ascertained by the interim resolution professional
	12.
	Names of Insolvency Professionals identified to act as Authorised Representative of creditors in a class (Three names for each class)
	13.
	Web link: https://ibbi.gov.in/home/downloads   
	(a) Relevant Forms and 
	14.
	(b) Details of authorized representatives 
	are available at: 
	Submission of false or misleading proofs of claim shall attract penalties.
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